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This matter has been coated to today for final 

djsoos:l at the admission stage. Heard ihri B. 	rioath 

learned counsel for the applicant and hri 	 4 

learned Addl.Standing Counsellor the respondents and 

also aerused the records. 

Irithig netitiori the nettioner has oroved for 

direction to the departmental authorities to regularise 

her services on permanent basis in one of the Group 

oosts lying vacant under Res.2. earneJ Adl.rorJing 

counsel hs filed a £'Iisc.Application with Copy to 

aetitioner to which he has attached order dated 

22.12.1999 hy:hich applicant has been offered a not 

of Poultry Attendant in the scale of s.255-32 

121'le other document attahed to 	is the joining 

re:ort d?ted 23 .12.1999 of the anolicant in the 'ost c 
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oultry ttenJant. It is submitted by the osttticier 

that as the pxz relief claimed by her in this L.. 

has already been granted to him by the depart :ental 

authorities, he does not want to press this L... I 

view of this (-.. is disposed of as not being pressed. 

Misc .plication filed by the learned Ajdl. 

tandinci Counsel, in view o above order disposinc of 

the ü.:., is disposed of accordingly. 
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